~ Central Administrative Tribunal -
Jaipur Bench, JAIPUR

ORDERS OF THE BENCH

27t August, 2009
OA. 30/2008
Present: Shri S.C.Sehti, c_:ounsél for applicant
Shri Mukesh Kumar proxy for Sh.T.P.Sharma, counsel for.
Respondents N0.2&3.
Shri' Alog Garg counsel for resp.no.1,4&3
Heard counsel for the parties.
For the reasons to be dictated separately the OAis dismissed.
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(M.L.Chauhan)
Member (Judicial)
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Cenftral Adminisfrcﬁye Tribunal
Jaipur Bench, JAIPUR

OA 30/2008

This the 27th day of August, 2009
Hon’ble Shri M.L. Chauhan, Member (Judicial)
D.N. Varshney
S/o Shri Ramswaroop Vorshney
Aged about 52 years,
At presently as Senior Section Engmeer(Tchk Mochlnes)
KOTA(ROJosThon)

Present Pos’r_ol Address

Manju Soddn FII, Rangpur Road,
Post Office Ki Gali, Dadwar Colony,

~ Kota Junction.(Rajasthan)

. , ...Applicant
(By Advocate: Shri S.C. Sethi, ) C
- VERSUS-
1. The General Manager, West Central Rollwoy
- Jabdlpur(Bhopal)
2. - Divisonal Ronwcy Monctger (Kormlk)
Bhopal
3. Deputy Chief Engineer (TM ) Bhopal
: West Central Raiiway, Bhopal
4. ShriB.K. Gupta, SSE(T.M.)’
West Central -Roilwoy, Kota (Roj)
5. . The D|V|S|onol Railway Monoger
West Central Railway, Kota (Rcu) o
....Respondents

(By- Advocate: Shri Mukesh Kumar proxy for Sh. T.P.Sharma No.2&3) .
Shri Alok Garg counsel for Resp.No.1,4 & 3)
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ORDER(ORAL)

The belican’f hqs Aﬁled‘ this- OA Thereby p'royiné for the
- following relfef§:~ |
i) \ -_ , ’rhd"r ’rhe. ’im'pugned orders Annexure A/1 and
| Annexure A/3 may kindly be quashed and set
Gs?de and the respondents may kindly be directed
~ to retain the o!pplicdn’r as _SSE/TM/STMD ~and
inchqrge of ’rhé Depot Kota; |
i) Any Q’rher relief which the Hon'ble Tribunal find |
justified in the fcﬁc’rs and circﬁ_ms"rc‘]ncesiqf the case
may éléo be allowed to the applicant,
The grievance of ’rhe applicant in this co-sev;mdinly is.. two fold.
First grievance is ’rr;a’r Shri BK Gup’ro SSE(T.M), responden’r No.4 isi
junior to the opphcon’r and holdlng the pos’r in the scole of Rs. 6500—
10500 ccmno’r be promo’red to the pos’r of SSE in the scale of Rs.
e 74501 1500. The second grievance is ’fho‘r charge of the post of
~ '-STM‘DA should be dssigﬁed to Senior most Section Engineer in the

Division. Thus it WClS not perm155lble for the off|c:|ol responden’r to

give charge SSE( b)) 1o ’rhe_ respondent no.4. Respondents have

filed 'reply and in the reply respondents has categorically stated that
_responden’r No4 was promoted as SSE(SJS%%) |n the pay- scole of Rs.
7450-11500 vide order dated 13.12.2007 ond responden’r No4 is
presently working in the pay-scale of Rs. 7450—11500 which is the

same grade as that of the applicant. Respondents have further
WL |
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co‘regoncolly s’ro’red that there are 3 posts bf SSE {TM) in a Division.
It is fur’rher s’ro’red ’rho’r chorge of the pos’r of SSE(%JSZOH be given to
any of'The SSE Whe’fher he is Junior or Senior. It is further s’fo’red by
’rhe responden’rs that ’rhere are o’rher Senior SSE(TM) ’rhan the
applicant Who is working ogoms’r that pos’r Thus the conTen’non of
A’rhe, opplicon’r that he has preferential right’ ngins-T ’rhe post
SSE(S_TMD) o; 'qgoins’r _Responden’r» No.4 can not be accepted.
Résponden’r has also stated ’rhg’r applicant who is posted at Kota
and drawing the salary in the scale of Rupees 7450-1 i500 as SSE(T.M)

will not wo-rk under the Administrative Control of Shri B.K.Gup’rd :

R'q’rh.é.r applicant will hold independent charge of the machine and

- will work under Administrative Control of XEN(TM) Kota. In view of

‘ ’r.his specifically stand taken by the respondeh’rs, the contention of

The'oppliccht that he should be pos’re'd ogoinsf the post of

—SSE‘(STMD) cdnnc_')f be occe‘p’red. Thus, | see no infirmity in the action

of the respondent whelre‘by- respondent has passed order dated

| 20.12.2007 (Annexure A—3) and (An'ne-xure A—-l). Accordingly the

- pfes’en’r OA is dismissed, with no order as to costs.

(M.L.Chauhan) o
 Member (Judicial)
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